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0.,A.No, 919/96 Date of Order

T.Srinivasa Rao .. dpplicant,

AND

The Chief General Manager,
Telecommunications, A,P.,Circle,

Hyderabad, .. Respondent,

-

Counsel for the Applicant o Mr.N,R,Srini

Counsel for the Respondents s Mr, V.Rajeswa

CORAM .3

-
L)

HON 'BIE SHRI R, ,RANGARAJAN ; MEMBET (ADMY,)

HON'BIE SHRI B,S, JAI PARAMESHAAR : MEMBER (JUDL,)

ORDER

=

X As per Hon'ble Shri B,S, Jai Parameshwar, Meaber (J

Mr,N, R ,Srinivasan, learned counsel for the appli

and Mr,V.Rajeswara Rao, learned standing counsel for thf

respondent,

2.
Operator in the Telecom Department, Subsequently on pa
the departmental competitive examination for promotion
cadre of Telephone Inspector in the scale of pay of fs.1
andy,l\aunderwant the training for a period of 8 months fro
to 15,12,%0., Thereafter he was appointed as. Telephone

- in Guantur division,
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The applicant in this OA was appointed as a Telephone
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Inspector
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3. The said recruitment rules 1990 was amended in

The amended rules came into effect from 8,2.,9, Conss

upon the amended rules 1986 the walk-in-group exists)

b should

applicant submits that the vacancies for the year 199

be filled as per the old rules and not on the basis 0

Ao AD

1996,

pquen t

The

f the

amended rules dated 8.2,96. . The applicant sugmits thht even

if the vacarcies are not available by way of creation
vacancies wefe foreseen earliexr to the date 6f amende
it sh&uld be deeﬁed to have been created by 1995 and
earlier rule 1995 will apply for filling up the post,
this the applicant relies on the Apex Court judgementy

in Y.V.,Rangaiah v, J.Sreenivasa Rao {1983 SCC (L&S)

4, Rangaiah's case stipulates that the vacancies
en a particular date should be $illed in accordance W

recruitment rule in force on that day, The applicang

the vacancies for the year 1995 even if created 1atei
rule enly should apply as these vacancies have ariser

- year 1995,

S. Rangaiah 's case should be read on the basis of

facts of that case,

as the

1 ruleg

hence

For

reported

382)

available

ith the

submits
the old

ébr the

the

In that case sanctioned vacaneigs were

available on the day in question and the julgement stipulated.

that for thosSe sanctioned vacancies the recruitment
on that day will apply. .H:ggfnot necesgsary to clar
Rangaiah's'case that the sanctioned vacancies on that
It is obvious.\ The facts of thalcase will piové th
the present case it is not ¢lear whether the vacanci
4

the year 1995 were sanctioned earlier to the date 8,

the rule was amended,

Bt

rule in force

ify in

basis,

In

s for

.96 when

It may be possible that the vpcancies

could have been contemplated for the year 1995 but they were
actually sanctioned after the crucial date 8,2,96, - |If sQ then
If the vacancies were jactually

the amended rule will apply.

available by way of proper sanction earlier to the G

o~/

rucial -
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date then those wvacancies should be filled in terms of

earlier recruitment rule, It is not necessary for us

when it is sanctioned and other details as these are factual

verification on the basis of the records,

A

the

t0O see

6. In view of the above the following direction i% given :-

(8) If the vacancies for the year 1995 were sanctipned earlier

to the crucial date then those vacancies should be fillled on-

C old
- £ $
the kasis of thenrecrultment ru1e5

(b) If the vacancies were created after the crucial

e
date &2

[

842,96 then the amended rule should be pressed for filling up

those vacancies,

(@) The respondents should examine the dates as iljrdicated

above an@ reply the applicant Suitably within the petiod of

2 months from the date of copy of this omer,

7. The OA is ordered accordingly,. No costs,

Embexr (Judl,)
2 u,%ﬁ% -

{ R ,RANGARAJAN
Merber (Admml

Dated 2 24th August; 1998

(Dictated in Open Court)
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